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MADHYA PRADESH ACT No. 36 of 2000 such req

/ " THE MADHYA PRADESH SARVAJANIK UPAKRAMON KE give suj
/ KARMACHARIYON KA LOK SEVA ME SAMVILIYAN PRATISHEDH 4
ADHINIYAM, 2000 employe
[Received the assent of the Governor on 4th Decembe:, 2000, assent first published in the ssued b

“Madhya Pradesh Gazette (Extraordinary) " dated 12th December, 2000. ]

An Act. to prohibit Absorption of Employees of Public Sector Undcrtakings inte
Public Service and for matters connected therewith or incidental thereto.

Be it enacted by the Madhya Pradesh Legislature in the Fifty-First Year of the
Republic ot India as follows :—

1. Short utle and Commencment. — This Act may be called the Madhya Pradesh - ihe
Sarvajanik Upkramon Ke Karmachariyon Ka Lok Seva Me Samviliyan Pratishedh ¢ A
Adhiniyam, 2000. {  out of ti

(2) It shall come into force on such date as the State Government may, by |  Financia
notification, appoint. : By

2. Definitions. — In this Act, unless the context otherwise requires,--- ¢ Republic

(a) “Public Sector Undertaking™ means and includes any establishment of — ; L

(i) a Corporation or Undertaking wholly owned or controlled by the State tNo 43 A
Government;

(ii) a body established under any law made by the Parliament or legislature of the
State, whether incorporated or not, including a University and: 5

(iii) any other body established by the State Government or by a Society registered |
under any law relating to the registration of societies for the time being in force, and THE M
receiving funds from the State Government either wholly or partly for its maintenance or [Receive,
any educational institution whether registered or not but receiving aid from the. the '

3. Prohibition of absorption into Public Service. — Notwithstanding anything An

. contained in any contract or agreement or any judgment, decree or order of any Court, ;|  regulate th
i Tribunal or any other Authority or any order or proceedings of the State Government, or  # Be
' any officer of the State Government, no employee of a Public Sector Undénaking shall Republic ¢
! be or be deemed to be untitled to absorption into public service from the date of
~ commencement of this Act and accordingly :—
: (a) no suit, or other proceeding shall be instituted, maintained or continued in any |
\ Court. Tribunal or any other Authority against the State Government or any person or x Mad lPS
i other Authority whatsoever for such appointment or absorption into public scivice; and R
(b) no Court or Tribunal shall enforce any decree or other order directing such f (24
appointment or absorption. - ; g A3}
H notification

Explanation.— For the purposes of this Section the expression ‘Public Service’
means, services whether on regular salary, wages, retainer or remuneration or on contract

of any kind for any duration in any establishment of, —
(1) the State Government.

(1) a local authority;
(1) a Corporatron or undertakmg wholly owned or controlled by the State

Government;
(iv) a body established under any law made by the Legislature of the State whether

.+ Incorporated or not, including a University :
‘ Provided that the emplovee of a Public Sector undertaking shall be entitled to be
considered for direct recruitment into public service against any post being filled up by
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-d in the
!

2000y MP.L M. P Co-operative Societies {Sec. Amend. ) Act. 2000 i

such recruitment and for which he is otherwise eligible and the State Government may
give suitable weight to his past experience.

4. Scheme of voluniary retirement. — Nothing in this Act shall disentitle any stich
employee to the benefits of any scheme voluntary retirement under the relevant orders
issued by the Statc Government from time to time. '




MADHYA PRADESH ACT
No. 20 ot 2003.
THE MADHYA PRADESH SARVAJANIK UPKRAMON KE
KARMACHARIYON XA LOK SEVA ME SAMVILIYAN PRATISHEDH
(SANSHODHAN) ADHINIYAM, 2003
[Received the assent of the Governer on the 22nd April,
published in the “Madhya Pradesh Gazetie (Extraordinary)” dated the 29 April, 2003.}
An Act to amend the Madhya Pradesh Sarvajanik Upkramon Ke Karmachariyon

“Ka Lok Seva Me Samviliyan Pratishedh Adhiniyam, 2000.
Be it enacted by the Madhya Pradesh Legislature in the Fifty-Fourth Year of the

Republic of India as follows :—
1. Short Title— This Act may be called the Madhya Pradesh Sarvajanik

AR TR

2003, assent first

n the
Upkramon Ke Karmachariyon Ka Lok Seva Me Samviliyan Pratishedh (Sanshodhan) i
67. Adhiniyam, 2003. , & ;
f the 2. Amendment of section 2.— In section 2 of the Madhya Pradesh Sarvajanik l
, el

, Upkramon Ke Karmachariyon Ka Lok Seva Me Samviliyan Pratishedh Adhiniyam, 2000
dhya ¢ (No. 36 of 2000) (hereinafter referred to as the Principal Act), the existing definition shall ]
" 1 be re-numbered as clause (a) thereof and after clause (a) as so re-numbered the following [
stte”. . clauses shall be inserted, namely :—
(Mo. : “(b) “Absorption” means appointment of a person employed in a Public Sector
Undertaking into Public Service or on any post, except through the process !
of appointment by direct recruitment. }

Act No. 21 of 2003 [2003(3) M.PAJ

“Direct Recruitment” means recruitment as provided for in the relevant

(c)
Service Rules.”.
3. Amendment of Section 3.— In section 3 of the Principal Act,—
(a) Section 3 shall be re-nuinbered as clause (i) thereof and after clause (i) as

so re-numbered the following clause shall be inserted, namely :—
i) an employee who was earlier in the service of a Public Sector
Undertaking and who has availed of Voluntary Retirement Scheme referred to in
section 4, shall be debarred from absorption, in any manner whatsoever, into Madh
Public Service, notwithstanding, that he is eligible for appointment to such post

in every respect or otherwise : v
Provided that the Government shall have an option, in exceptional cases to

consider any employee of a Public Sector Undertaking having outstanding merit

and qualifications for absorption in Public Service, if such employee has not

‘availed of Voluntary Retirement Scheme.”; g : N
(b) Provise shall be omitted. "
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